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in shown belowr—Ed.]

No.of Nam: of D:mapd Amount of Demsand Amount of Demand for
D:mand for G.ant on account Grant  voted the
voted by the House House
on 23-3-1978
Revenue Capital Revente Capital
) Rs. Rs. Rs. Rs.
42 M mstry of External
Affurs . 15,85,19,000 1,79,17,000  79,2%5,98,000 6,95,83,000
13,07 hrs Motion moved,
DEMANDS* FOR GRANTS, 1976-77—

Contd,
MiNiSTRY OF LABOUR

MR SPEAKER The House will
now take up discussion and voting
on Demand Nos 67 and 68, relating
to the Ministry of Labour, for which
six hours have been allotted

Hon Members present 1n the House
who desire to move thewr Cut Mo-
tions may send <hips to the Table
within 15 minutes indicating the se-
rial numbers of the Cut Motions they
would like to move

“That the respeclive sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President

to complete the sums necessaty to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1977 1n respect of the head of de-
mand entereq in the second column
thereof agamnst Demands Nos 67
and 68 relating to the Ministry of
Labour”

Demands for Grants, 1976-77 in respect of Min.stry of Labour

No Name of D.mand Amatt of D.mwmd Amount of Demind
of ty Gt o actwiat frr  Grant  subm tied
Demand vitrd by the Hwy t> the voteof the
on 23-3-1976 House
N
svenu: Capital Revenue Capital
Rs Rs: Rs Rs.
67 Mauastry of Labour 12,500,000 60,00,000
68 Laour and Emnloyment 7,33,46,000 1,465,000  36,67,31.000 8,23,000

) wed with th= recomm ndation of the President.
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13.08 hrs,
[MR. DrrUTY-SPEAKER in the Chair}

SHRI DINEN BHATTACHARYYA
(Serampore);: Mr. Deputy-Speaker,
Sir, from the Report that has been
circulated by the Lahour Ministry, it
would appear that the climate of in-
dustrial relations hag improved a lot,
particularly as a significant outcome
of the Emergency. But any lay man,
any common man, can deduce his own
conclusion from the realities that are
there, It is known to everybody that
the reportg are not allowegq to be pub-
lished 1n the newspapers. Even
leafletg cannot be distributeq among
the workers, and the people have no
forum to know what actually 1s the
state of affairs in the industrial sec-
tor, specially 1in relation to labour
From whatever tit-bitg have appear-
ed 1n the newspapers 1t 18 very easy
to understand that during the last
nine months of Emergency, the situa-
tion in the industries and industrial
relations hag deteriorated to a great
extent The tecession 1s advancing
by leaps and bounds in il spheres of
liveihoog and living conditiony of
common people of our country By
the hammer of emergency powers,
the ruling party and ndustrial mag-
nates wanted almost to paralyse all
eftorts of the working class to resmt
the offensive on them by the big mn-
dustrialists as well as by the Govein-
ment machinery The gtrike, althvugh
not formally, 1s now practicallhv 1l
legal and even show of prolrst ar i
agitation in constitutional way are
not allowed Emergency has served
ag a tool in the hand, of the big in-
dustnalists and the governmenrtal
aheads and bureaucrats to supPress and
erush even the legal and constitutional
methods of protest and agitations by
the working class all over the ccuntry.

While addressing a meeting orga-
nised by the INTUC in Texmaco area,
the National Federation of Engineer-
ing Workery at Texmaco, a few days
back, SBhri Reddy is on record having
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said that the private sector is not
keen on production rise. It appeared
in the Business Standard in banner
headline on the 28th March. This is
the comment by Shri Reddy and he
has referred how the big industria-
lists are not utilising the production
capacity to the extent which they can.
On the second day, the West Bengal
Labour Minister, Dr, Nag says that
it may be that Shri Reddy referred
to this aspect in respect of other areas
of the country, but it i1s not so in the
case of West Bengal Dr. Nag also
mentioned that the big factory own-
ers were not keepang down their pro-
duction or profit He said that the
employers have to cut down their
production because they have no mar-
ket ang there is  accumulation of
stock, So, Dr Nag has anyhow given
platitude to the employers, whereas
Shr1 Reddy says that the employers
are dehberately keeping the produc-
tion down only to earn profit to thewr
satisfaction I do not know what §s
the real fact That should have been
dealt with 1n the report. Fuither, it
1s appearing that in spite of the de-
magogic declarations and annocunce-
ments by the Ministers and by the
Government spokesmen that there
will be no retrenchment, lay-off, lock-
outs and closures, all these have be-
come a regular order of the day. Any
part of the country you may take,
there you will find that lakhs and
lakhs of workers are thrown out on
the streets either as a result of lay-

off or closure Even in the big indus-

tria] city what 13 happenming? In Jam~
shedpur, 1n Telco and IISCO more
than 6000 workers have been thrown
out on the streets by the Tatas in the
name of doing away with the servi-
ces of the Badlis, the casuals and the
apprentices Hundreds and hundreds
of workers and employeeg are being
thrown out n Jamshedpur The
same thing is happening in all the
automobile  factories, This was
brought to the notice of the Govern-
ment here and also in the States The
Premier Automobiles in a week rum
only for three days and on the rest
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[Shri Dinen Bhattacharyya}

of the four dayg the workers are laid
off. In the Hindustan Motors there
is rotationsl lay~-off and Mr. Reddy
should answer it, He is also respon-
sible, The Birlag are not giving any
lay-off compensation in spite of &
clear provision in yegard to the lay-
off that if you lay-off any worker,
you have to pay compensation. That
is not there. Your policy has result-
ed in recession throughout the coun-
try. The small-scale gector is facing
a collapse, complete collapse, The
workers in cottage industries, the
handloom weavers are on the streets
without employment. They are finding
no way out how to get a job by which
they can anyhow manage their aff-
airs. No provision is there although
there are loud assurances and pro-
clamations and so many laws made
here. The bonded labour you want
to abolish A good thing no doubt.
But it is also certain that you have
got no real intention to do it. What
is your policy? A new approach that
the Government has started since the
declaration of emergency—what is
that? That is: you want to reduce
the gap between the earnings of the
industrial workers and those of the
sgricultural workers. 1 do not quite
understand. Mr, Reddy should ans-
wer whether the product of the agn-
cultural worker is of the same value
ag that of the industrial worker?
‘Then, what is your philosophy?

Then tie Minister thinks that for
those who are getting more, you must
cut their salary, you must impound
their DA and you must deprive them
of their right gshare in the bonus, This
way you will deny them of their
rights, When you go round the coun-
try, and during your padayetra, ycu
are anmouncing that you are wvery
serious about the removal of poverty
of the village and the rural poor. It
1s not st all & fact, When you are
saying all these things, why don't
you have & look into the profits of
the big industrislists fin this reces-
sionary period? It you see, you will
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be amazed and surprised that it is
not going down. They are creating
difficultieg for the workers. But their
own profit they are accumulating as
before, I have got some figures. I do
not know whether I will get time.

MR. DEPUTY.SPEAKER: No, you
will not get time, You have already
taken 11 minutes.

SHRI DINEN BHATTACHARYYA:
I have only given the background. I
will expect some more time from you.
Every time they are coming for an ex-
tension of time.

1f you look to the profits of Duncan
Bros, in 1973, it was 783 lakhs. In
1974 it is 92.9 lakhs. This is the way
in which I can describe Dunlop (1)
which is & multinational company
where also there is g lay-off. They are
hiding this fact because they have a
very friendly Cabinet Minister sitting
in Calcutta. In 1873 Dunlop earned
profit to the extent of Rs. 588.90 lakhs
and in 1974 the profit was Rs 8135
lakhs. So, there is an increase of 36
per cent profit. In this way I can give
you g0 many examples where the in-
crease in the profit varied from 18 per
cent to 422 per cent just in one year.
Nothing has changed,

You have now given so much con-~
cession to these thg industrialists that
they have no difficulty in getting the
profit. There is no excise duty on
these tyres. A company like the Dun-
lop is producing and exporting. In our
country the number of customers is
Jess because of the ledser purchasing
power of our people. The Govern-
ment is now raising a new slogan, Pre~
viously the slogan was ‘produce or pe-
rish’. Now your slogan is ‘export or
perish’. What does it mean? Has the
condition of the people of our country
improved? If it were s0, you would
not have made attempts only for ex-
porting your goods to the other coun-
tries, you would have met the de-
mands of the people here. The same
thing is happening in the casy of tex~
tiles and all other industries.
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MR, DEPUTY.SPEAKER:; Please
conclude

SHRI DINEN BHATTACHARYYA:
It ig better not to take part in this
debate

MR DEPUTY-SPEAKER: I have
gven you time Your party has been
allotted 15 minutes and you have
taken 15 minutes,

SHRI DINEN BHATTACHARYYA-

We are ¢nly 10 or 12 people sitting
here 1If you hpportion the time

MR DEPUTY.SPEAKER Anyway,
you can take another five mnutes

SHRI DINEN BHATTACHARYYA
Recession 1s s0 acute that the Govern-
ment has no other alternative but to
give this slogan—either you export or
you perish I do not find any reason
for it It 1s the resuit of the capitalist
way or the capitalist path that you
are adopting, though you are saying
that you are determuned to bring so-
cialism and you may again refer to
Marx and Lenip in your reply 1 know

No where would you find this sort
of argument by Marx ¢t Lenin

THE MINISTER O LABOUR
(SHRI RAGHUNATHA REDDY) 1
can assure lum that I am not going
to use Marx or Lenin

SHRI DINEN BHATTACHARYYA
The most relevant question tha! I wart
to pose before the non Mmister 18
this You have taken blanket power
in your hand after the emeigency
Why are you m the habi. of accusing
the opposition always that they are
creating difficulties m the way of
redressal of the grievances of the
people? We cannot be accused in any
manner You have got all the powels
Then, why 1s there this lock out?
Then, why is there this retrenchment?
Why has no action been taken against
the Tata group in Jamshedpur® Why
has no action been taken sgainst Birla
companies? You cannat do it They
are your cluss brothers By vour
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action, only the people’s sufferings are
increasing. You are using the MISA,
you are using DIR You are resorting
to indiscriminate arrests of the wrade
union workers Why don't you see
the precarious situation that js hep-
pening in the juie mills’ In these
Jute mills the managemen: by ad-
vancing the argument of crisis and so
on, 1s only increasing the workload
of these workmen Take the Ludlow
Jute Minn for example Between Janu-
ary and June 1975 one thousand
workers have been retrenched I know
of Wellmgdon Jute M)l They wented
‘o increase the workload From one
side for the spmner they wanted to
increase to two sides For the wea-
vers, they had to operate two
looms instead of one loom The
workers’ protests were 1gacied Ulti-
mately there was lock out 5000 work-
ers are on %“he streets It 13 i1n the
consthuency of Mr Gopaldas Nag
But no step has been taken as ye* by
him There are these cacer of Ludlow
Jute Mill Khardah Jute MiV', Bhorat
Jute Mill etc There arc many milis
1n Howurh where severe a‘tacks have
been launched againg. the workers.
We have brought all thesz fartors to
the notice of the Goveinment The
GITU organisation brough¢ all these
factors to vour not.ce but to no effect
There 13 India Meter Limited at
Ambattur in Madras This unit s
closed for the last 16 months Now
the State 1s under the Fresident’s rule
and 1t is the Centre whith his to
look into it immediately

Regarding JK Rayon Kanpur, 600
workers have been kept out of em-
ployment JK Rayon 15 under the
management of Singhama; %his 13 a big
monopolistic organisation They are
taking advantage of this cmergency
and they are trving to increase their
workload and snatch away all the
rights and previleges which the work-
ers of JK Rayon earned a< a result of
protracted struggle

What is the situation which is hap-
pening very near to Delhi jtself?
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Here you bhave fixed the minimum
wage for the workers of different in-
dustries. But what is happing here?

1 know, Sir, that in Pilakhua, the
minimum wage of women workezs is
from Rs, 27 to 56 consolidated for 12
hours work or more for the semi-skil-
led job in the textile industry--hand-
joom ang powerloom  sector—per
month. And no minimum wage is fixed
regulating the conditiona of employ-
ment. This way, the workers in
Delhi are being harassed in the tex-
tile industry as a whole, Even the
Engineering Wage Board recommen-
dations are not yet implemented in
Delhj and surrounding areas of Fari-
dabad etc. Then what steps is  he
going to %ake? Would he give some
attention to this? There are so many
complaints that have been brought to
his notice Kindly wvinit  Birla's
TEXMACO to find out what they are
doing. 1 refer to this because there
300 workers had becn forced to leave
their job with the uncderstanding that
whenever they come back here when
conditions improve, they wil: be taken
back,

This is not a question of private sec-
tor employees a'one Even in State
Governments and the Central Gov-
ernment you are introducing a sys-
tem of forced retirement with a poli-
tical motive. I know why .he privale
sectors will not take adventage of
this practice. In the cese ¢f gov-
ernment employees, it 18 so and thous-
ands and thousands of puople are in
suspense when their trun w:il come,
when they will be asked by their bos-
ses that their services arc terminated.
This way the threats are there, that
the working hours will be increased;
D.A. will be impoundeq and *here
would be no increment, There may be
a decrease in the prices of a very
few essential goods. Excepting
wheat and rice, this year, the prices
of other articles are not coming down.
Ultimately, there is still the wrong
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method of calculations in the cost of
Hiving index of the Simla Board
againgt which we had complaineq so
many times and against which a re-
port was given in West Bengal by a
Committee set up by them there,

Y shall conclude by saying that in
1959, a Committee was appoinfed to
go into the hazards of rayon workers
who are to undergo such hazards, So
many recommendations were made by
them. We also filed a petition signed
by thousands of workers No step is
taken against these rayon factories
as yet, Maybe, they are being control-
led by the big monopolists like Birlas.
You have no guts to touch them at
all.

Not only in Chasnala but 1n other
mines too, no effective steps have been
taken for introducing %he safety mea-
sures in mines,

MR DEPUTY.SPEAKER: Kindly
conclude, 1t is good to complete the
work within the scheduled time.

SHRI DINEN BHATTACHARYYA:
Thanks for the advice It 1s a hercu-
lean task for me to d» it The peopie
will accuse me,

MR DEPUTY-SPEAKER: It is a
herculean task for me too to give
eve;yhody his chance within the sche-
duled time. Please conc'ude

SHRI DINEN BHATIACHARYYA:
In other cases, the time was extend-
ed.

MR DEPUTY-SPEAKER: When
it is extended it means more people
will be able to speak. You will please
conclude your speech.

SHRI DINEN BHATTACHARYYA:
I shall end with a note of caution to
the Government, You have done away
with your practice of tripartite bo-
dies and the excuse you are giving
is that only those central Trade
Unlons who ditto your policy from
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will bé given a chance to sit
newly formed apex body.
back, you formed thé Na-
of Trade Unions
al death. With
Unions. You
apex bodies; 1

Why has the
. ? Is i* because
CITU {s criticising your policies,
rightly so when the workers’ interests
are affected?

80, with these words, I would re-
quest the hon. Minister to look into
this matter as also 30 many others
that have been passed om to him, I
hope he will look into those matters

SHR! BHOGENDRA JHA (Jai.
nager): I beg to move:

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1.7

[Failure to ensure effective pertici-
pation of workers in the management
of industries in the country #)].
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“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1

[Failure to invoke the emergency
‘powers against factory owners who
illegally close their factories or ret-
rench the workers and to detain such
people and open the faetories (5))

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1

[Failure to constitute one union
one industry on the basis of secret
raliot (8)].

SHR] B. S. BHAURA  (Bhatinda)
beg to move:

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs, 100"

Rh T8 »
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{Fallure to re-instaie the dismisswl
workvers of TISCO for taking part in
strike (1}

“That the demand undet the hisd
‘Ministry of Labour’ be reduced by
Rs. 100.” _

{Need to re-instate the retrenche
workers of aluminium xnd other he-’
tories of Darbhanga city in  Bihar
andg to punish the erring factory
owners (8)).

SHRI S. A, MURUGANATHAM
(tirunelveli): I beg to move:

“That the demand under the head
‘Labour & Employment' be reduced
to Re, 1.”

[Delay in ratifying the convention
on rural workers organisations adopt-
ed at the 60th Session of Z‘he Inter-
national Labour Organisation held at
Geneva in 1975 (9)]. .

“That the demand under the head
‘Labour & Employment’ be reduced
to Re, 1.”

[Delay in enacting 4 comprehensive
legislation for protecting the interest
of agricultural workers on the lineg
ot the Kerala Agricultural Workers®
Act. (10)).

“That the demang under the head
‘Labour and Employment’ he reduced
to Re. 1.”

{Non-enforcement of revised mini-
mum wages for agricultural workers
in most States in the absence of sepa-
rate enforcement machmery for the
purpose (11)}.

“That the demand under the head
‘Labour and Employment’ be reduced
to Re, 1.” )

[Need to set up a separate labour
directorate both a. the Centre and ip
the States for the enforcement of
minimum wages of agncultural woti-
ers (12)].

4



b B 1PV

et 8. A Murnganatiym]
“That <he demdnd onder the beed
‘Jabour and Employment’ bp reduced
Ah .ag 1’"

“fNeed to direct the States to uppoint

labour inspectors at block levei for the

of enforcemn{ of minimum

wapes notified for agricultural work-
ey (19)].

“That the demand under the hesd
‘Labour and Employment’ be reduced
;do Re. 1"
1]

[Failuré to issue @ny guidelines to

s for enforcing the revised mini-

wagés for agricultural workers
ae.

“That the demand under the head
‘Labour and Employment be reduced
to Re, 1.7

[Failure of the Centre to 13sue any
ghidehnes to the States in delermining
the minimum wsages of agricultural
workers (15)]

t “That the demand under the head
‘Labour and Employment’ be reduced
to Re. 1.

{Need to set up a tripartite machi-
nery in the States and at the Centre
for determining the wages of agricul.
thral workers (16)].

“That the demand under the head
‘Labour and Cmployment' be reduced
te Re 1"

[Futjlity of entrusting enforcement
of minimum wages for agricultural
workerg with revenue officials and
block development officers as iz done
in some States (17)].

‘“That the Jemand under the head
‘Labour and Employment’ he reduced
to Re. 1.”

[Need to take effective steps to pro-
tect the agricullural workers from
harassment, intimidation ang violence
often resorted to by landlords and
other rural vested interests wher the
workers insist on enforcement of mini.
m weges as notified by Government

wARREL & 2906 ¢ < Jimoflaloer ., 133
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{Mullute to  wnesurage the down.
trodden and exploited yural workers to
astert thelr rights 1dr minimum wages,
give rellet from dubt burden by provid.
ing effective protection to them against
the ierror tactics of landlords, money-
i“l::"'md other rural exploiters

1

“That the demand under the head
‘Labour and Xmployment' be reduced
to Re 1"

[Discrimgination ghown in the matter
of selecting representatives of agricul
tura] workers orgamsafions in sending
delegation to International Conferen-
ces of ILO and FAO where specific
problems of agricultural workerg and
rural development are discussed (20)}.

‘That the cemand under the head
‘Labour and Employment’ be reduced
to Re. I"

[Failure fo recognise the role of
agricultura] workers and their organi-
sationg in implementing the 20-Pomt
Economic Programme (21) |

“That the demand under the bead
‘Labour and Employment” be reducnd
to Re, 1"

[Failure $o include representatives
of agricultural workers in the com-
mitteeg set up at different levels for
implementation of 20-point economie
programme (22)]

“That the demand under the head
‘Labour and Employment' be reduted
to Re 1"

{Failure to take sieps to provide
vocational training to agricultural
workers to improve their professional
skill (23)].

“That the demand under the head
‘Labour and Employment’ be reduced
to Re, 1*

[Absence of any messures in jmprov.
ing the jabour productivity in agricul
ture (24)}.
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“That the demang under the head
\owm 1mdwxpmt‘hemducpd
. 1, .

{Falure to set up e.lective machi-
to rehabilitate the bonded labours
since freed (25)3.

“That the demand under the head
‘Labowr and Employment’ be reduced
to Re. 1*

[Slow progress m identifying the
bonded labourers (26)]

“That the demand under the head
‘Labour and Employment he reduced
‘o ne 1 12}

{Failure to allot special fumds for
the speedy and proper rehabilitation of
the bonded labourers since freed (27)]

“That the .lemang utider the hesd
‘Labour and Employment’ be reduced
to Re 1™

{¥ailure fo work out any effective
scheme to solve unemployment among
agricultural workers (28)]

‘“That the demand under the head
‘Labour and Employment be reduced
to Re 1~

[Need to introduce an emplovment
guarantee scheme fo- rural workers
(20)]

“That the demang under the head
“Labour and Employment” be reduced
to Re 1”

{Need to work out ar integrated
scheme to solve the problems of un-
employment and under-empluyment 1n
rural areas (50)]

“That the demang under the head
“Labour and Employment’ he reduced
b Ke 1*

[Delay in cnacting legislation for
squal wages for equal work in agricul-
tural sector (31)].

“That the demang under the head
mrgdmhmd'mwm

[Fallure to set up @ separate machi.

in the Labouy Ministry for en-

fortement of diinimum wages for agri-
edttural workers (32)).

SHRI RAMAVATAR SHASTRI
(Patna) 1 beg tv move

‘“That the demand under the bead
Mimistry of Labour' be reduced to
Re 1"

{Pailure to give need-based wages fo
workers (33)]

‘That the demand under the hezd
'Ministry of Labour’ be reduced to
Re 1"

[Need to change the antilabour
poliey ot Government (34)]

fhat the demand under the head
‘Ministry of Labour’ be reduced to
Re 1"

[Failure to have one umon 1in onhe
industry tc be elected on the basis of
secret ballot (35)}

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1"

{Failure to ce-instate the retrenched
workers of TISCO (36)]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re l w

[Failure to implement the decisions
of the Central Apex Body (37)].

“That the demand under the head
‘Mimstry of T.abour' be reduced to
to Re 1”

{Need to make the Central Apex
Body more effective (38)).

“That the demand under the head
‘Ministry of T.abour' be reduced to
Re. 1"

{Failure to set up Apex bodies (o all
the States (39))
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[Shri Ramavatar Shasiri) “That the demand under the hwed
“That the demand under the head ‘Labour and Employment' be seduced

‘Ministry of Labour’ bs reduced

to Re. 1.”

[Pailure in associating the workers
in )the management of all industries
(40)]).

“That the demand under the head
‘Ministry of Labour be reduced
to Re. 1.

{Failure to implement the decisions
of Sugar Wage Board for suger work-
ers in all the sugar Mills (41)].

“That the demand under the head
‘Ministry of Labour’ be reduced
to Re 1"

{Failure to detain those factorv
owners and take over their factories
who indulge in illegal retrenchment of
workers, lockouts and closure of fac-
tories (42)]

That the demand under the head
‘Labour and Employment’ be reduced
to Re 1"

[Failure to make laws for the pro-
tection of agricultural labourers on the
lines of Kerala Agricultural Labour
Act (43)1.

“That the demand under the head
‘Labour and Employment be reduced
to Re 1~

[Failure to get the new rates of
agricultural wages Iimplemented in
most States (44)]

That the demand under the head
‘Labour and Employment be reduced
to Re 1”

[Need to set up a separate Labou
Directorate for mmplementation of the
mnimum wages fixed for agricultural
labourers In the Centre and the States
“us)]

“That the demand under the head
‘Labour and Employment’ be reduced
to Re 1.”

[Need to set up a tnipartite come
mittee for fizxation of wages of agricul
tural labourers in the Centre and the
Btates (46)].

to Re. 1.”

{Fallure to include the representa-
tives of agricultura! labourers in the
committees formed to Implement 20-
point economic programme (47)).

“That the demand under the head

‘Labour and Employment’ be reduced
to Re. 1."

{Failure to make satisfactory
arrangements for the rehabilitation of
bonded labourers since they have bsen
freed (48)].

“That the demand under the head

‘Labour and Employment’ be reduced
to Re 1™

[Failure to protect the agricultural
labourers from the tyranny of Zamin.-
dars and to ensure for them their
fixed wages (49)]

“That the demand under the head
‘Labour and Employment' be reduced
to Re 1t

{Need to %ake the cooperation of
agricultural labourers and their orgam
sations 1n the implementation of 20-
point economic programme (50))

“That the demand under the head
Labour and Employment be reduced
to Re 1™

fFailure to implement any sound
programme for bringing an end to the
unemployment prevailing among the
agricultural labourers (51)]

“That the demand under the head
‘Labour and Employment’ be reduced
to Re 1"

[Delay 1n fruming a law fixing equal
wages for equal work in the villages
(32)]

‘ That the demand under the head
‘Ministry of Labour’ be reduced
by Rs 100"

[Pailure to re-instate the retrenched
wotkers of Hindaleo, Mirrapur, Uttar
Pradesh (53)] 4
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“That the demand under the head
‘Ministry of Labour be reduced
by Rs. 100"

[Failure to accept the long pending
demands of the employees of the Cen.
tral and Regional Provident ¥und
Ofices (54)).

“That the demand under the nead
‘Ministry of Labour' be reduced
by Rs. 100.”

{Delay in meeting the demands for
promotion and confirmation of the em-
ployees of Regional Provident Fund
Office in Patna, Bihar (55)].

“That the demand under the head
‘Ministry of Labour’ be reduced
by Rs. 100.”

{Failure to construct residential
quarters for the employees of the Re-
g'onal Provident Fund Office, Bihar,
situated at Patna (56)].

“That the demand under the head
‘Ministry of Labour’ be reduced
by Rs. 100.”

[Slow progress in the use of Hindi
in Regional Provident Fund Offices
(57)].

“That the demand under the head
‘Ministry of Labour' be reduced
by Rs. 100.”

[Failure to give the same facilitles
for shop employees as exist for other
labourers (58)]}.

““That the demand under the head
‘Ministry of Labour be reduced
by Rs. 100.”

[{Need to enact a Central law for
shop employees (38)].

“That the demand under the head
‘Minstry of Labour' be reduced
b’ R'- 1“-”

[Mhdochre as workmen all
engaged in manufecture,
memam(un

CHATTRA 19,1808 (SAKA)
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“That the demand under the head

‘Ministry of TLabour’ be reduced
by Rs. 100.”
[Need to declare as workmen all

employees working in the universities
(61)].

“That the demand under the head
‘Ministry of Labour’ be reduced
by Rs. 100.”

[Need to give bonus to shop eme
ployees (62)].

“That the demand under the head
‘Ministry of Labour' be reduced
by Rs. 100.”

[Need to take steps to cover shops
and establishments having ten em-
ployees for the purpose of giving bonus
(63)].

“That the demand under the head
‘Ministry of Labour' be reduced
by Rs. 100.”

[Failure to standardise the statistics
collected by the Statistics Bureau,
Simla (64)].

“That the demand under the bead
‘Ministry of Labour’ be reduced
to Re. 1.”

{Faflure to implement the bilateral
agreement regarding bonus between
the management and the employees of
the Life Insurance Corporation (80)].

“That the demand under the head
‘Ministry of Labour be reduced
to Re. 1.”

[Failure to provide work for the
educated unemployed (81)].

“That the demand under the head
‘Ministry of Labour’ be reduced
to Re. 1.”

{Need to give a minimum of 833 per
cent bonus as before to labourers and
employees (82)].

“That the demand under the head
“Ministry of Labour be rveduced
to Re. 1.
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{Stirf Ramavater Shastri)

[Need to take action under MISA
and Defence of India Rules against
factory owners who are deliberately
producing less (83)).

“That the demand under the head
‘Mimistry of Labour’ be reduced to
Re, 1"

{Failure to abolish “he system of
contract labour (84)]

“That the demand under the head
*Ministry of Labour' be 1educed to
Re. 1"

[Failure to check the managements
ot Reserve Bank, Patna from un-
necesgarily harassing the workers
having faith in the 20-point k.conomic
programme mnd helping the fascist
elements such as RSS and Anand
Marg (85)]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re, 1”

{Harassment of employecs fighling
against corruption in the Central
Bank (86)]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re, 17

{Failure to implement welfare
schemes for the upliftment of Beedi
workers (87)]

“That the demand undcr the head
‘Mimstry of Labour’ be reduced to
Re. 1"

{Need to fix unifexm rates of wages
for all the beedi workers in the coun-
try (88)]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1"

* {Fallure:to provide duei pay for
equat work to women, men and chil.
dren Beedi workers (89)]

ADRIL 8,389
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“That the demand undor the head

Wo!hbour’berdmdto

[Need to provide bonus to the Beedi
workers (90)]

“That the demand under the head
;‘.‘Minmry of Labour’ be reduced to
l"

[Failure ‘0 supply adequate quan-
tity of essential drugs in hospitals and
dispensaries run under the Employees
State Insurance Scheme (91)]

SHRI C. K. CHANDRAPPAN (Teili-
cherry): 1 beg o move:;

“That the demand under the head
‘Minwstry of Labour’ be reduced to
Re. 1”

{Failure to comstitute effective Apex
Body in all States (85)]

“That the demand under th~ head
‘Ministry of Labour’ pe reduced to
Re ]I'

[Failure in respeciing the hilateral
bonus agreement reached by the
management and employees of the
LIC (66)]

“That the demand under tne head
‘Mimistry of Labour’ be reduced to
Re 1"

[Fatiure in evolving a scheme of
labour participation in  management
in an effective manner (67))

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1"

[Pailure in providing employment to
millions of young people, educated
apd uneducated (88)] .

“That the demand undet the head
‘Ministry of Labour’ be rcduced to
Re. 1" .

‘t¥attute in puttifig gn end o Jock-
out, reti'ang;menu an h’ﬁuﬂs 691
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“Ihat the demand under thé head
uﬁ:lnhtry of Labour’ be reduced to
. 1

« sision taken by the Government
to abolish the system of bonus (70]

“That the demand under the head
‘Ministry of Labour’ be rcduced to
ae‘ l!l

[Failure in functioning the Apex
Body at the Centre in such a manner
#0 as to win the confidence of the
patriciic section of the working class
in India (71)]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re 1,?

[Failure in providing democratic
trade union rights to the 2mployees of
the Vijava Bank and stopping the
management of the Bank from patron-
iming out of the way an RSS sponsor-
ed, management controlled union (72)]

“That the demand under the head
‘Ministry of Labour' be reduced to
Re. I”

[Failure to ensure 25 per c:nt re.
servation of jobs for women in select-
ed sectors of employment (733]

“That the demand under the head
‘Ministry of Labour' be reduced to
Re 1"

[Failure to implement a fwr mini-
mum wage to agricultural labourers
)}

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1"

fFailure in removing corruption,
favouritism, parochialism ang provin-
cialigm in the functioning of emplov-
ment exchanges {73)]

“Tha¢ the demand under the head
ry of Labour’ be reduced to

CHAITRA 19, 1808 (SAKA)
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[Failure to fight the theory of "Sons .
of the Soil” in the. sphere of.employ- -
ment (76)}

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1”7

[Failure in providing any kind of’
relief to the millions of youth who are
chronically unemployed (77)}

“That the demand under the head
‘Ministry of Labour' be reduced to
Re 17

[Failure to provide job secutity and
fair wage to contract labourers (78)]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1”

[Fallure 1in implementing properly
the welfare legislation meant for beedi
workers (79)]

SHRI DINEN BHATTACHARYA
(Serampore)* I beg to move:

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re 17

[Failure to realise the arrears of
Provident Fund dues in full from the
defaulting managements (92)]

“That the demand under the head
‘Ministry of Labour' be reduced to
Re. 17

{Failure to guarantee Trade Unions
rights to all categories of workers
throughout the country (93)]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re 1"

[Failure to formulate and implement
national wage on need-based formmia
(94)] .

“That the demand wnder the hcad
“Ministry of Labeur’ be reduéetl to
Re. 1” “le
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+ [Bar Dinen Bhattacharyya)
“{Failure of the Government to stop
sl lay-offs, lockouts, retrenchment
and closures (985))

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1"

[Need to give the minimum bonus
to “he workers employed in the indus-
tries showing no profit (96)1

“That the demand under the head
‘Ministry of Labour’ be reduced to
m l‘"

t L3y o 9am |
[Need to mp e non-

contributory on the part of the em-

plﬁym “‘)‘h ) AL

¢ tesbey ad wnode Y

*That the demand under the head
‘Ministry of Labour' be reduced by

' Ra. 100"

[Need to bring penal measures
against the management for whose
fault any faciory 1s closed (88)]

“That the demand under the head
‘Ministry of Labour' be reduced by
' Rs. 100°

{Need for the payment of full wages
, Y0 workers in case of any lay-off (99)]

“That the demand under the head
‘Ministry of Labour' be reduced by
Rs. 100"

{Need to abolish all contract labour
for the jobs of permanent nature
(100)}

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100"

{Need to give better medical faci-
litias both in respect of supply of
+ madicines and Mcidental cash benefits
to industria] workers (101)}

' “That the demand under the head
¢ 'myuwuumw

APBIL 8, WS ..

Min. of Labour 144

[Neod to restrain the mansgements
for increasing the workload in the
name of achisving efficiency (102)]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100"

[Need to take effective steps for the
implementation of minimum wages for
agricultural workers in all States
(103)}

ft Ciw Wroaw weg (see)
Ireuet wE, o foyry o wiw Hwr
67 @t 68 wr & wudw ¥ §)
Tea ¥ o ww YT fegidie &
® 7AW AT a7 wifgw e f
qa®y faad daiy & afx grft § oidy
1 1974 & 40, 3 fafwax dadx w0
a7 gar, ag wra % frafr ¥ =9
1975 ¥ 19 2 fufage iy ® w08y
&Y ar ) 9g @i WY w1 drew § 1 Afwr
T d7w a7 w3 iy A
1974 ¥ 11 3¢ fafmaw &4¥¥ =7
AW qT WML 9% (975 § @ 1 52
faferg R4BY 1 0w 7Z "W | AFT
uan fm ST i fr swr g &
s T g, wwd ge W fet ge
M4t & Y g drx ¥ Apaar O
aw-gar ¥ Iufee fog o & @
T wiw o A Ay §y

7w feare o o wpat o ot
& v §, xafed ot o wew v
fory voft € &, g €3 Soqwr ot St
§, afew oy Ioqeer swr § fe gy oix
Tw (e faveely wifigd Foredy o wu
wrore wifew § o)

qR g v wfl ¢ fe Redw wrw
ot aft woft g wowr ¥ g€ &, Tt oo
fowre & wfwwfedt wr foe dw &1
wex % 204l wriew ¥ o oY
rmwes dave gur v Wt § dwdw



143 DG, 1976-71. CHATFRA 10, 1808 (SAKA)  Min. of Labour 146

+ 9 wren Qe gk, v wenfigr g Wi
TR wiwquone W fwer el
ot o wag ¥ @ wrarwror o7 el
gt feafe ft qo¥ fa® farare & o
fordy wabgw Y Te% M g9
fasirare £

txfeam frime woftar® o0 ey
o7 Ay Y AY a7 wfegr g ¥ fe
fosy aw ¥ % w dwwrdi ¥ aga
st mf &1 A ™ wwd W @
wrar 3% fashard ¥ 3ei oft mq
1975 & ¥3 w4 v ¥ 81 1974
% 1192 8 W7 1975 & 1025 ®
ST FT CIHT 737 91 T A7 vy
T AT, I 1974 F 75297 1975
# 560 gWr1 XXH A AT ¥A© 3O,
I denr A w0 g€ ¥ Wy oAw
T ariv & afefelo o 791 £,
Ta dem ot v g€ 8

tefgaw frgog ol #1 o9
wr § f oy WX Wt & AT
A feare wd §Y, %7 qwwty ST
IWR 1974 ¥ wg 568 feayzw W
qaWlaT &AL, WY 1975 & 507
#few w7 s wour | Tew sfax
¥ dugy 1974 % gos @, aw fir
197s W ag 752 w1 1974 R IwT
2140 ¥faw & www woN w7 AT
foqr, ww fe 1975 ¥ 2114 ¥fa
wEEtar s & v feuar sy
1974 ¥ Juwt 1238 ifay ¥ Wiy
wory ¥ wwerar fuely, we f 1075 &
Wttt w2 w2 1027 @ w1 1974
% 10 Wew wdigwr ¥ oy w3,
wy f 1975 ¥ 14 few wrfidww
¥ Rt ey 1974 ¥ 4937 ¥Rw
W U Y, ww fe 1975 ¥ sess

o W g

O wiwe) By Tud & -gafg
¢ fir &rw Tefreaw Flraem wvitad
srrav gl A w17 Y sofy vdy &
1975 ¥ Iq% ST *WT TS W AG
¥ a8 gu & e el womm o v

gt A% Jae et W Gegaar
Tl g Ty g,
wnE Wil § | gAETT AvaT 3 &7 e
¥ fradtas &7 37 TvE 6 WA
81§, WAt b A7 ¥ UF ¥ FT KENT
gut ¥ Tt AT 1 AT AR 14
a8 9 € qrar 2 ¥ 17 wEY
1 3% T & wwen g W
I g 7fq 7feqa v 8, @Y 6 W
& EEw ¥ A7 3y Toyane §, e
fesaa @ 6, 6 AT AW WA §, TAE?
qT &N § 7 ATEIT Y THAT UM
AT wifgy WY AR 1 Tw a ¥
w247 ArfEg

oA ¥ HE A« Aew gon
N 31 feafa ag § e o 7 piend
fe-afrfea aweft of & ol ey
e & forg st & et et
v §—& w2 wr ¥ ¥y )
f e @ aw § quwr =@
asfaa s wEAr g1 A qw A
v Y difqwd waw g fer a@
¥ g AW I dear gt af &
da QWidza 7 1971 ¥ 199 GwY
o, 1972 ¥ 200, 1973 ¥ 172
1974 ¥ 200 W 1975 ¥ AMFT 600
& w1 v ag D pw—
1542, 1600, 2162 WX 2119 %W
aog ¥ g A ag sy wpdt af )
o gt o Qe ¥ forg A ante T
e Wew A w1 feadide § sw
fradie & frolt woww & ww &
e wrew § aft § 1 N ITReT
W To wey § Iawd qy anfie v



‘247 Do Wrerr—

[ T aroww i)

W, WEwmT TR YA W A
W 1 fody T A § Wy w4y
W &1 Fam tear Y A 4, W@ 3w
ferdar ¥ faam = B wfye
W qU wE W IAE am A )
e axg & Faaem gowma e wifge
o7 YAYAWA A€ €1 AT § ) eI
MW & wE W) efedy § o9
Agea Adwe w1 gy N vl
g O @t or @ wrEehfedws &
Yhey o wifeae 9 721 *19 FYar §
ar 3z &% 490 war ¥ AW W
RAAqe 7 7= A0q, w1 ey Pafirde
¥ Arq &1 I TAVATE 4G G A
ot e Yoz g @ 5 mrar
sf} Tqarq YT ga Y oy feafr 2 B
I8 ff«‘sﬁ'oqwor[ﬂ'c ¥ feqrénz %
faferdoa o7 Sane 73 77 fegfy &
o7 % § 1 TR ST TYT HOAT AEY R
W ¥A%T A 1 2 17 ez w Mty
VR qvF e A AT oWy A
g & f& & % A7 VoMo OHTA: ¥
faard vz & = faman @ & e &7
G & [AFT AR XY BIT 7T F
gfem fafaie s omfam g w72

¥ qRm FT AN fE e wyrery
FATR AT AT N D A T 7
2250 ¥ 2500 ¥ ¥y ¥ ¥ 7 q@y
dafom wrveer Av Aw Ay oA
IJTHT 3 gATT 7 AR A FATT AT O
& mr &1 3 et ww v oyt oy
#za1 § szt fr ufuw arae oftr ofey
sfrey et wrfrg sty Tt anfasy
1 ot 3z Tww g, A Ay v o
wfyss a9 A &1 delr o vk

APRIL 8, 1910 Mk of Laboxr 48

¢ vy § oy Swwr dvery we qriy §y
Bzt ce ey sl Y wit ses ffivigy
& wrR, ot Pt & amd Wi
agt Wit g St o gy anferesrd §)
o€t el ¥ fog § w03 oy
feard z v e wrgdwee wew wTe
ATET wT 2000 A 2250 & W wA
o WA & e lom R & g ¥
@ A FATT KTRY Trewrg & A )
FIETL & YT TF AE F7 qACAAT )
% agr T ez w1 ] 1800 7 2000
W\t I35 qEr IAY Fr & wrgheee
A5 T FHT & 2500 7 3000 )
Y AW q A4 GAXF Y gaw N
¥ ywr w4 § ALz TveRT AR
fedt wzdezr vaer W &) sange
IFEIT BT ¥ 1600 § 1800 W
fecft argezT T & 1200 ® 17000
A AATA FANT FIFT A1g AT IAST
FET 2000 § 2500 T w4 X
afmas S5 T AT 1800 ¥ 2200
Y Fr & = afear Gaae vt
a1 ey Mounete Fier R ¥ AY
1200 8 1600 & W &)

MR. DEPUTY.SPEAKER: You seem
to be more concerned about bigher
paid officers. You have spent a Yot of
time on them!
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1,11,670 ¥ats gu 1 v Y,
448 wre@rit ¥ 13,754 AW AN
oA ¥ af st 76 wTONA W= e
w ford 9,921 wER ¥R FU
THE warar et 63 wreATAl &
e, Foraal awg & 45,462 AFT CTAT
# Swv a1 7} ) w fugre & gay
el oy Wfer 7 fa¥ go fage
qoere ¥ 3a At A wgr § fie fren &
o€ gare gt ¥ o w1 duem we
fom § 1 oz wa W B Y gy
ATATT T H7-T0 2 Y § o Fewrten-
g & 1 oy wagd o g s aw 8,
WHTTY % v 3 frwr weh §
¥fer 1Refrl gz sraderdt o
et 97, Zw ity wogd ¥ geaAt
9T W4T W1z F4 w7 a6y § ) a7 guadt
o Py ot ? o o Ty A e
ohar, qE FEIASA UIT WIXAT,
aagd W vt Ol ? w o A
FR AN T4 wFW ¥ oy Oy B
AT FEAATLAT ¢ qArafrat O wrTHy
FAAT FLAT TV |

o ardr wiqd qaf gA X
THET AN rmlqoq'lfoé!’o{otﬁo
¥ gowr =T frar 1 aroqAo oo
"o 7 waa foav ) e wage war ¥
Tt =g foar | gomrfodYog ot &
wory A v A dS 3w §4 w4
/¥ gger ¥3% ¥ wiww gu 72
voqrsreqo8Ye A IAA AT WA
Fri sy 3w fFa | ¥ Iy 9 adie
Heqr 74 § AT & qANT B A TR
& fag, STRA A TR N a9
s3 & o, v ¥ oAfer dx A
wifer T 78 19 ¥as & fag, awd
g X A gEr e a9\ Ry
¥ WTYTT T ITHT K AT AT
wifyg §7FT WLR A A¥ IF X
war sriaré ®, §w frar ar 2§ fear
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[t Trrre e w sty yex & faie v gy e
qzw ¥ e G vg X § fr ey ottt ox.ag) §Y e {0 Wi mly

A} ot wew § e we oY & 1 fvw fag
THEY S9N AT 1IN aei ¥ @
Y WY oW, A% oW g wh A
FYT Y &Y fel & ard A sl wan
wren firer ote qudp dw, woige ¥
m A Wy, fe e &
forar it 1 Aw af w9 fasifon ax
w9 oy AT Ak w7 @ 4 ST Wi
gt § fr o wd A% ¥ A W
A A% FuA B AR W 9K T
T ST ¥ 4 g Y 7Y T ot
oft 7% oww ardy A o 4
RIFQ * ag AAtow geqr Y A
g Wt § s g 9¥w & gy
ot frdia s <} § 1 wew ) g
& oY S% § 9 e fady v 73
& ¥t wgn & Prag a7 ) Frowiy
vt gra "wagTl &1 e AeTa
& fag a® a3 fagsit at qgd
gy 91 Afew wa g7 &N & W
q) saxeqr 7 faa® qg ghfacs A4
¥ ¥ ®7 AF | g X oA A o
sty Ty wer ge FA T &
e frer ol & e go T2 W@
# ¥a%) AT fear § e ure 0 &
e TR A v auae eA U ¥, 33
9T T AT & ATAT WA 9 R}
FEd avs qv ww vt faea et
wpfoqet & wgmf wed ® wh w
n @ § war gewvEA A Qaroar
3 1Y B IUT WIT T ATY WE FT
W S e T w9 2 fw
FTTATAT AAEE FTWA T 6T
w L ww 3% fawrs wr wriwg
i ot sk § 7 Wy Hemmoureo
rfmgra s gl A &
farore gaer s A Y AT B 7
Roqrfenreo i AY gl & fawrs
el e § o fw gl wrdew

TR E? 20 W
AR} w1 Frere gy gar 41 T Wy
& Wy 516 w3 Wy o g0 SAeT Ay
a7, 4 A%, ot &%, uv T A
TR Wy Y & oA W AR A o
Iy W T4, et ames gan
qfew a1 oY wow weX o i A
oy §, 7¥-aF sTad g, slowrfove
¥ faaw orrqE &, 9 AWAW ¥ 918
wax o §, 3% fawrs ok wria
gt f wrvn wgar g fe o ag
uras) wagy wiw § ar qangfaqr ¥
sfa wfer w1 g gfearas &7

oH & wr ¥ N1 qreer g prer
g W% damg & forasy e A5 g
# 1 77 97 g any w fevars @il
g w1 are¥ Aq w7 ¥ e
A fam 5t mege wrar 2 A w7 wTN
s sEr T e wa sy gr g
A ox wgTard wREY ¥arf f o IAd
wTgA w75 faaa G & wiwer W
YN ROAT (squwn) |
I9E TT A4Y wiwE & W Ay
w1 Mo Bo FHFT AW AT AT
qv gai 7Y v3 § ore v gEA R wags
A Ak % g s wrf wdwrEr Ay
wX § 1 orfY avE wveY sury A1
wifigdt 1 vy oed frmey sqQ w1 goen
i wfs w a9 & €% Fwm
wi | wgrerd wfafe § 0 fawfor @
%, IW® qfaw 63 377 O o frwm
wifigd Kfsw oy w01 6 607 07 wgh
£ uw gR tfad it N qgred
wafuf & wgr §, Iwe arfed |

st # tfae’t w1 very Y, Gy w18
Wy tage , Al o F wq } |
wiq g warek fw fow fow saow
ooy gaBied! ¥ T §
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MR o7 ween § xays s # wifes
Qor, el ¥Pew, Feaw. ateg
Rfwa Y fwak wrowed §, v¢, <= avg
oy wirfzar off § 1 weerd foaril &
wrt aw g aft Wit §, tw, o dwTe
w7 fydeg % ot 3 wifear s WY
oy ¥Q WA § 1 & ag wrAaT Jrgav
g v wifefadom e dae g Faeiz
*t Raew ey fY Aee, o e & oA
ot 2y Wl ? wmrewre wr wTO
ure stk ¥, arosT gitveae vy §
e eR wew ¥ Yl 8

TEAE RA VY g fw 27q7m
ol & T N ww wEw wy
FTEAT F 1 I QF AT A XL
e A et o &) ag wdt
a%w ¥t § prwy wrTRaR e Kw ?
wTETE wTvarE ¥ W adwe v waft
£, ¥z w8 16T WA E A uE A W
W faaar 1 Wiy wEer AT w1
100 WINYY IIRA T FHEF AT,
At w18 WY weAr ¥

et AT A AA-EAT R W7 g
¥ ¥ a1 w4 §, Afes § waw w
wr R & Ay ? Rygeri & QR W
da-wygfra £y F2 wgdt § aws
v & P gy qagdt w1 w1
w1 7ay §, IET TETT €1 HAT AT
& oy ofY grar wrige arfe dgra
wigaTg oY ag waw tv & wd syt
& & gt £ ot ww i ax vt gt
Fooy ag e Wi R gk it WY
¥5 w0 ity

st wagdh ¢ Wy ot weihr &
wvfs R T @} §, ITEY TR A
et qrv ft s g § S g
Wit Nt R Fa k™
gy § W (g-ve, Wy foregy
W ghowr o ot o §t o, O e

oxseqotrs # FIME AT AT | IAFT
WX 8% §9 7§ §RT W T §igs
AT § | WA §F7 & 929 9T WA A
o fear fr o adt ag £ 97 @,
ot oy & wroay wy-aegdd K ane g

T & P gl o1 oo
hedtvr &, gErk waw ¥ vt avey
ot gAErE wewe IEE weow ¥
war gl 8 wagr et e
AR ¥ qF AW & gw wwg oY Ay
BYEH A8 B et dtww ¥ miy
% ¢ fr anRAw o wud KA wwy
& W drdwa B fertr wdr
TAT § whE T AR by
¥ WM & W, wATA, W9, WRT
"% ¥19 %@ ¥ wew w5 51 gww
wHE A Al @1 w9 ot i oWy
wATqT #1 AT} Wiy

fargram ¥ favafaardr & g
ATet & gAY ¥ ATaTE #F FHAT Wy
wva §, forar aret & o avy &, Ty
T wEAS TA € N N Wy
T awdw e §f8, wrr o
5T SE1 BN A7 SR F WA gEaw
ooy g1 T & A% W7 wpNT e AT
T AT EIET wied faers ward
s R

urey ifeww Frdizfz=e v mfew
=7 ¥ qud7 " § 6 Apfaaa <t
v vzt ug ¥ e v frwfiersT,
ware o7 fear @6 ¥ wdard
TR K1 W wRE W oY IAer i
wgforet ok

¥ W se o fmfegrmar g o
TN B KOy WET wArd § I
e wada ot fear § ol meer
weaare o frar &1 e o ghands
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0P, g g @ g 1 dheifew
Feare gz 1047 w1 § Wi v gfvw
Q¥E 1926 ¥ ¥ W7 wAt ¥}
<gTewdn woi wY yueew nff § 7 wowre
Y ffedt ® wlfowds oY o §1 oy
HRTAOT 6T W o iy § o e
e fearat # ool o aar arew ¥
R ¥ v TF gg § O swgar Y
wwETa! W wATET frwrerdt ot e
£y Yfran itz wr faniv s @
ez Al © K £

wag et wr wiaife-sus sy ok,
CEET ATE HTETL Y sqTy T A1 vy
1 & wrgar g fe wvwrC o savv IW
avw . mfs gw ax AwE<? & garef
) gT w7 A% AT AT 4§ WianT Wi
Fw gnaAT # 39% fedg # o, afew
T qor # TR Y 77 & 1 ey wowTT
¥ wft 7% N w2 IS §, IR g
Ty w ot } i § a1 wen wagdt
¥ fwers 357 0 § 1 Safwrand,
wifrer g1 aurfeafoendt whevar @
Qe &, wewrT #F, WY IR qwree @
v & W, @ ¥ o Srgewr
qusl} Ave ¥, Fuat e v, 451 gur
£ 1 FTETT ¥t I¥ AT 7T W wVAy
wifyy, ol 2099 wrdew wnw @
wier W qdd@ fedfry 20
srdww Wi girol st Wl X
¥ wiw A glaefdt svar oY oy IR
ary v g 1 R gy o wyet #
- w3, 0Ty 3 s v goerd
TP wAw § wr vy K v ol et @
seua # o v ¥, oY 3w oty A ATA
T Wifrer ot W, Wi v @ o i
wf¥ Wt W ¥, o T Ty wwray iy e
ahx Wre s we R § o TR
Wars wdan ¥ ady
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Wiy g QR € i wfefmanenl¥
wedt & frirs ot wor & aark
et 't A Sy AT ogr ) Ik
g whif e & viwrer @w ey var §,
et M ewl sfw e ¥ e oY
tw B e, vt Yy Y der @
1 o ot for & wrd e W ¥

o foon & dewwe an¥ ot wge
© wk §, ¥fgr e weendt wnit Wy
Fwit #1¢ odrw oY § | TITT WY £
Wwerfpe Moy vy, sveenr 98
wgar oiv aend ssver & faarw
wr wrrardt oY ardr, xw wrt ¥ o
ww aft Py v &

7 W fowar pwr ewrh §)
1966 & 1974 ¥ &P # T Ty
30 Yot wy war 1 1966 F JeRA
wT W% 154 947, W 1974 ¥ 201
£ 7T & rewTRT ¥ AW WG Uw
orezy ¥ ¥ wrwd foy wir § 1 I
¥ Hfew magy # anedt ww ) ag
far ayra ¢ ¢

& sowrT Y oy Saraelt T wigey
§ % g wvr 5@ &, wfFw o woere
#t ggr-fandy fifa w1 perear oy
¥ fag do 31 & sl & v
QAT ®THT WIRAT f—Qourfodtego
o ¥ weaw wxy 3 g7 v wwe
ORI ¥ I T PV TR ¥y ifwy
ﬁvwwtsﬁvﬁm{mﬁﬂ&
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a3 W1 w9 Ta91 FR G 2
Fg ST O FT AWGL FT, FLHIA
ASETET, 3T FT /GG FT, To TT2To
FTwAgT g ar femy @1 RageaY fom®
qaT W) 75T 48 gu &, ¥ 7w A0 [
g W@ 1 ma SEF salwm & SIEY
F1 ata g1 W &) gafag 94 fawete
& We ZRIA 1@ GT 4T a7 | &R
HIYHT aga &1 &) aTai F1 greda FLQ
g | =ga 31 aF wraw fua € 7T aga
g &F [T A a7 o1 § 1 ar fra A
& AT GRAT BT AT GA FIA H1
Fiforw Ffsd | fee faw wage Fr
FHIT FIGTE | FIZL AT gfaat &1 F7T
I, RAGTA 15-16 THI & GRS
T FT 9 AT FE f&ar g1 ar
TAET G0 T GUFAT AT gfaar wr
ST ATAT § | fgrgeata & waw &1 A%
g FIT | WL TG SaH HEET
ZIT q1 T56T FTT & AT &1 QT AGH]
HT 9% RAZL 537 FT Y I/ T |
MR, DEPUTY-SPEAKER: In order
that there shouid not be any misunder-
standing, I would put this to the
House. The name of Mr. Vasant Sathe
was communicaied to me by the
Deputy Chiet Whip later on. Now he
wants an early chance because he has
an engagement. If the other members

of the Congress Party do not object.
I would give him the chance....

SHRI VASANT SATHE (Akola): I
have to gn to attend a me=ting.

SHRI RAJA KULKARNI (Bombay-
North-East): I have also to catch the
plane,

MR. DEPUTY-SPEAKER: Alchough
it is the prerogative of the Chair {o
call anybody, I would like to work
with the utmost cocperation, and I do
not want anybody to have the impres-
sion that I am breaking the ranks.
Therefore, when Mr. Sathe gave me a
request, I thought I would put it to
you if you could accommodate. If

260 LS—S.
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you don’t, then I will go by the list
which the Whip hag given me. 1t is
upto you to decide,

SHRI VASANT SATHE: 1 will take
only ten minutes.

I would, first. iike to urge on the
Government that it is high time that
we had comprehensive Employment
Relations Act. Much of the difficul-
ties we see today are because of the
proliferation of labour laws—the Pay-
ment of Wages Act. the Workers’ Come
pensation Act, the ESI Act and so on.
For so long we have been thinking of
an industrial code; some work has also
been done; I believe, it is practically
ready. But I do not know why i{ is
not being cleared. We should have a
comprehensive Employment Relations
Act. I am using the word ‘employ-
ment’ advisedly because in the Indus<
trial Disputes Act, ‘worker’ or ‘work-
man’ has been defined in a restricted
way and, as you know. the Supreme
Court hag taken away many employees
who come under the purview of hos-
pitals and others by saying that they
are not industries. What do you want
to regulate in this country? It is emp-
ioyer-employee relationship. It should
he Employer-Employee relations Act.
You can say in that whatever has been
sfated in the industrial law where you
have taken out of its purview very
small employver-employee relaiions, that
can be done here. But let it he an
Employer-Employee Relationship Act.
It is high time that a comwprehensive
legislation on this was put on the Sta-
tute Book.

The next point T would like to make
is about the whole concept of wage-
work relationship. Much of the heart-
burning is because of this. When we
have Bonus Act or the other Acts, the
philosophy appears fo be that it ig not
correlated to work or productivity or
production. Let us, for once, agree that
a wage above a certain minimum
wage—that minimum also in {ferms of
industrial minimum—is now' a crystal-
lised notion—in terms ef  industrial
law also. Let us decide vhat should
be the industrial minimum wage; lef
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us decide what ghould be the non-in-
dustrial minimum wage. 1t will apply
to agriculture also. I am willing o be
reulistic in this. But let us have some
concept of minimum wage. Once the
indusirial minimum or statutery mini.
nitom 1 fixed, then the question of profit
br productivity or the capacity of the
er does not arise. That hag to
be paid. This proposition has  been
diiiversally accepted and once you lay
this down, if it has to be above the
minimum, it should be related to pro-
duction and productivity. If that is
#one, most of your hetdache regarding
Bonus, profit-sharing etc., will go away.
But let us seriously get down to thie
#nd do ihis once for all. If thia 1s
dbne, many of the hardships that are
being experienced today by the emp-
loyees would be done away with,

In this connection, I would ltke to
say that we bave made a mockery of
the labour legislation because of the
delays. The delays have become scan-
dalous. We thought that the phrase
in social legiglation—justice  de-
layed is justice denied—would he ad-
hered to more vigorously here, but
that is not there. I have given a num-
ber of insances where delays have
iaken place. I myself have a case of
wage fixation of employees in a sophis-
{iced industry, a hitho industry, where
they were being paid inclusive of dear.
ness and othe allowances Rs 41/. in
the year 1958 and we starfed the wage
fixation case. Instead of taking the
thing on the streets, we said: Let us
follow the labour laws as law abiding
citizens, and you will be amazed that
the case has taken sixteen years and
even today it 1s pending m the Sup-
reme Court. The employarg can go on
fighfing right up to the highest court.
What are we doing about it. Can't we
put any lmit? We are now ihinking
of constitutional changes; can™* we say
that this would be & finality, there
would be no appeal and no writ will
lie in respect of such matlers relating
to labour laws. For Heaven's Enke,
bring some finality, otherwige what ia
the significance of these labour laws,
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able fo get a decision. Iwwldbﬂot
you to consider thix. 1 amn suré, your
Cabinet collsagues will see the seaton
in this. Kindly plead with them that
this should be brought about,

Day In and day out, workers are he-
ing laid off abd reirenched and no pro-
tection is there for them. I do ndot
know, if you can give us any instance
where employers have been punished
for having iMegally laid off or rvetrench.
ed the workers. One instance is, of
course, there in Nagpur; thanks to the
Chieff Minister of Maharashtra who
showed the guts and cournge. An em-
ployer who refrenched his empioyees
and did not pay compensation as re-
quired under the Act was detained
under MISA. Next day, that cmployer,
who wag sayming that he did not bave
the money, managed to bring the
money and puid to the employees.
That is justice, that is firmness. But
how many such instances can vou give
me in thig country? I would say, as
my friends have been saymng, dees this
MISA not apply to these peiple creat-
ing industrial unrest” Wh.le talking cf
industrial unrest, I want to utter a
word of caulion and warning Today,
merely because of short-sightedness
and lack of understanding even ir
organised sector, taking advantage of
the climate of emergencv there are
cmployers who want to bull dozer and
ride rough shod as was done the othe
dav when the LIC Bill was brough'
here. Why can’t you sit with yow
employees? Are they not  pairiotic
citizeng” I have talked to the repre.
sentatives of employees and they sty
It you want to do away with bonus
here is package deal, sit with us, we
will show you how to find the money
We will show you how it can be ad
justed  Why cannot you do it1? We
the Members of Parlioment, are willin
to sit with you. We are willing to Iz
of assistance to you. But why canng
you, the Labour Ministry, persuade 1h
other employing Ministries to see thi
reason of this? In the public under
takings in the organized pector, it you
creats anv disssnsion or rancour or dis
satisfaction among the workers.
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believe any eruption snywhere can
wresult in making a complete nonsense
of your labour policy. I sumetimes
:smell a conspicacy m this  Are some
people deliberateiy interested in creat-
ing conditions of chaos or cunditions of
distuption or rebellion” What are
they planning? I would lhike {o know~.
Therefore, I utter a note of warning.
You fake this up at the highest level
-with your Cabinet colleagues and dis-
cuss this matter with them Why for
any reason are you creating this dis-
satisfaction among the employes tak-
ing advantage of the emergency? And
this is bound o recofl tomorrow
Emergency cannot be a permarent
faature. Discipline cannot be a per-
manent feature Vinoban rightly said
when somebody put a question Is
Anusashan Pafva going to last for
ever”—Anusashan for even and Parva
is a short-term thing® FParva, ore can
understand, is a short-term thing But
discipline 18 permanent but disciphine
to become a permanent thing, has to
be a two way affair

Now you want the employee, o be
involved in the managemer That was
the concept of workers' partiapation
mm management For what purpise?
To creale a feeling, a sense of !¢'cng-
ing among the employees A feeling to
be created that they are not em, loyees,
they are not mere workers but
‘they are the partners in the industry
But m how many public sector under-
takings have wa staricd this?  All
nght, cut across unionism and tou sk
the employees to elect theny represen-
tatives from shoplevel in the toplevel
Try that Let at least at the highest
level there he a workers’ repre<nta-
tive so that the worker 11ay have a
feeling thaf hereafter they arc part-
ners und not workers 1f vou try it
in the public sector, that will be an
example for the privat= se or to fol-
loww And you can fmunse it easily
«n them,

The next point I would like to tulk
is about some welfare facilities About
housing I have long felt even as a
irade-unionist one thing If the ma.

cost goes up, does the employer
wmake a grievance there? Jle just
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adds it fo the cost and putg it up. If
the raw material cost goes up, does
he make a grievance of it? He just
adds 1t to the cost and aiso in the
price Then why cannot you consider
fuman input like any other material in.
put? Therefore, it you have made it
a condifton, you can make a beginning
somewhere When an industvy 18 start-
ed, you must have housing faciities
at least for 50 per cent of the emp-
loyees In addition fo that, 1 would
hke to urge upon you £> consider ome
thing. After the emplovce has served
in the mdustrial umit, he warits {o have
a house of his own Where will he go?
Do you have any schemc” We sore
now talking of schemes for giving
housesifes to landless lebou~ Why
cannot you thmk cf housing for work.
mg class people m urban areas by
having some scheme or project for
them so that each can have his own
house?

MR DEPUTY.SPEAKFR You sad
you would take only ten msnutes

SHRI VASANT SATHE Wi'h this
point I conclude

I thank vou for giving me this oppor-
tunity to speak

MR DEPUTY SPEAKER Now,
having departed fiom what was laid
down 1 have another difficulty 1
have a feeling that Mr Raja Kulkarni
wants to speak (Interruptions) One
of the prnnciples s that a per<on who
wants to speak must firs hear unother
before he speaks Nov the Deputy
Minister wantg to mtervene

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAMA.
IAH) This Is tery rea cnable as the
Mimster wall speak the next day X
fhink he may be aliowed to speak

ot Ow fog ik (@) FaTRE
g, & flew won g g
g aw IeA o § ol
w1 & ot ot ¥ ar oo g,
TIRAR ISR FHE |
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MR. DEPUTY-SPEAKFR: Do not
et excited, I will do whatever is pos~
mble. I said I want to work with ut.
most co-operation and that is why
when members come and make re.
quests to me, I know that I will be
breaking the ranks, that i why I put
it to you I understand your di*Tlcul-
ties too.

SHRI K. RAGHU RAMAIATI: He
will take about 25 minutes. I think
the minister can te called at 3 O'riock.

oft vw fag wk : R ¥ fr =
fear 7 i & oney areaT B 1 WA ATt
HGqd 989 AT AW @, ¥ W
w9 oaed W
fo & o R TR 0 efyw
Wwraffd I WA ¥ fag s &
¥ 20~-25 Pz @ wifgd | @@
qE§ AT AN AT |

MR. DEPUTY.SPEAKER Mr. Ram
Singh Bhai, you are night, That 1s
true, but do not get excited. Let them
sort out your problems

SHRI K RAGHU RAMAIAH- He
may be called now. At 3 O'Clock the
Minister may be called

MR, DEPUTY SPEAKER®' At 3
O'Clock the Minisler will speak

I think from now onv-ar's I will nct
entertain these requesis to break the
ranks because it creates dificullies

oY vw fog wi (27) : s
# x9z wEwl Y Wit W o
¥ § | ag oY I §Y 9 ot ok
§ s g aNw @ § | oW
e wTor 78 & e ool & g,
‘25 oW, & ¥1%, & ur wAar § fe
€ el ¥ arx Awe Fafaed qr e
werd wf ¥

et ¥ are gt dw R A

fafeet grer firad wgmapet farer wnd

it Sur av § Fe wfade F dae
fafast ¥ ag five afr o fe oY
arfgg |+ qiE qEAT @ o 8T S
feqfar ofr, ag s wfadz ¥ Qucfofredt
¢ o i A, agt
#fadz i A1 A< fafaedt fF O sy
2 & ol T Tl & e # HaY
farfret &7 WY worr ¢ 8§ Y awwrar ¢
s wad & fa=rd qav fafady &
w1 v § a8 & e wgar § ey
¥ wmER WY SRR g § fag
s e A I a4 | ogEt
oy o g € 1w Wi
AAwdz & wod wraew 17 A Wt
P g | OF qEY W ag wh
g1 zut go frdnfy wnfy aga A
w1 I ¥y o
it g 1 A 1 AT
alr & 1 Sfwer ourgr Ik frec T
f for o7 qor aw Ay o 1 g
WY w7 gE § TR §W N
R v &1 2w & v A gfew ¥
g g, gt sr Y,
¥ ¥ qu & fag arfie T
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[ s < fog wrd )
T O & vy 7 wC /R, § qwrw A
wpagt oifed =@ ¥ wafeg
gt W CAATAT %7 WA ¥ TF WY
gt skm it g
WEATE | ST el St } o wreare
oK guw fag €, ol gfie & <@y
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA) Mr, Deputy-Spea-
ker, I am very grateful to you for giv-
ing me an opportunity to intervene at
this stage. I am also grateful to hon
members who have participated 1n the
debate. We have certainly benefited
from their observations. There 1s no
doubt about 1.

Taking the t me factor into consi-
deration, I wili try to teke as lttle
time as possible and throw Iight on
some of the subjects which are very
important and in which members are
vitally interested, although I may not
be here to hear some of the speeches.
Had 1 been foriunate in that respect, I
would have known their viewpoints
also and would have tried to improve
my observations on the rubjects I am
going to deal with,
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14.5%7 hrs.

[SHR1 P. PARTHASARTHY in the Chair]

First, I wil] take up the subject of
welfare of the workers. The living
conditions of the werkerg play a very
important role in their productivity.
This has. been rceognised all over the
world, at least in the developing coun-
tries and by enlightened employers.
So it becomes the duty of the Govern-
ment to look to the interests of the
workers to see that they are not neg-
lected.

We also realice that the workers
are not sirong enough in some cases
either because they have no organisa-
tion or their organisation cannot bar-
gain with their employers, Therefore,
it becomes the duty of the Government
to see that their interests are safeguar-
ded.

Sometime ago the employers consi-
dered. the welfare of the workerg as a
humanitarian approach or a charita-
ble approach. Now that concept has
changed. Now it is the utilitarian ap-
proach. In a developing country like
ours, it becomazg zll the more
necesary and :mportant that we should
look after the interests of the workers.
Considering that the provision of such
facilities is always an extra expendi-
ture on the emp!vers ¢ ~ ‘Government
have decided o c<uppiement 1iheir
efforts in some industries to improve
the living conditions of the workers.

The first step in this direction taken
by Government was during the first
world war when the Unsal Mines Wel-
fare fund was set up. This was follcw-
ed by similar Funds for workerg in
mica, iron ore, limestone, dolomite and
other mining industries. In this ses-
sion, Parliament has passed legislation
for the creation of a fund for the joint
welfare of workerg in manganese and
iron ore mines. Previously only iron
core mine workers were enjoying this
facility, and manganes workers were
deprivedq of *he Dbenefits cof it, Now
both will enjoy the same sort cf facili-
ties. These organisations are there,
but they are not menat to supplant the
efforts of the managements, but to sup-
plement their activities in thig field.
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During the last few years, I have
been- able to see some of the jlaces,
very remote places  which are far
away from the modern world. 1 went
there simply te see that the work-
ers’ interests, that their welfare
activities were carriedq out in right
earnest and that they are mot
neglected, I am harpy to note that
those organisations have macie a cis-
tinct impact on improving the living
conditions of the workers.

15 hrs,

SHRI P. M. METHA
What were the places?

SHRI BALGOVIND VEEMA): 1
want to a place beyond Udaipur in
Rajasthan, 1 went in the .nterior cf
M. P., Raipur side as well as Jabalpur
side. I also visiled some 3ilaczs in
Bihar. I may tell you that :cither the
State Ministers nor others have ever
visited such places. I am happy to
say that the workers’ interest ig “ery
much looked after by those arganisa-
tions there.

(Bhavnagar):

So far as health care is ccncerned,
we havz constructed cne nopsital in
Karnataka at Kariganur. One hospital
at Barajamda in Bihar and another
hospital at Joda in Orissa are in the
process of construction. We have sanc-
tioned one hospital at Chanda coal-
fields. All these hospitals when con.
structed will go a long way towards
the health care of the workers. The
work done by those welfare organisa-
tions in the field of medical care has
been most outstanding. All mine work-
ers drawing pay upto Rs. 720 ner month
on the coal side and Rs. 5060 on the
other sides, and their dependents are
allowed free medical treatment,

So far ag housing is ccncerned, we
have already constructed about 1800
houses during the last year and a
subsidy of more than Rs. 2 crores had
been granted. So far as limestone and
dolomite welfare ogranisation is con-
cerned, it continued to make progress.
583 houses were sanctinoeg and four
ayurvedic and two ¢ lopathic dispen-
saries were opened

oY THE & (gardt am) ;72
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SHRI BALGOVIND VERMA: I
am talking of dolomite and limestcne.

oY TG AT SIEMIT 0
ATEH-TSIT F7 FHAT JT FATZT &Y 2 )

SHRI BALGOVIND VERMA:
There is no committee; Government is
looking to the interest of the workers
and it is doing the utmost.

off TltET qHE: AAFD 1968 T
A0fEFTT gT T T QT 8, OF q@t q4T
FTH q31 99 2T 2 |

SHRI BALGOVIND VERMA:
I may inform you of the difficulties
regarding the verification of miember-
ship; it will take a long time. ve
should realise this. We are looking
into the matter arnd we hope to set
up an advisory committee in the near
future. . .. (Interruptions) If all the
trade unions are united in their ap-
proach and if they say that such and
such year shoulg be taken we will be

happy.

SHRI DINEN BHATTACHARYYA

(Seramapore): Who 3s standing in
the way of verification?
SHRI1 BALGOVIND VERMA:

The Central trade union organizaticns.
The hon. Member himself may bke
knowing the answer. In regard to the
limestone and dolomite welfare orga-
nisation, 583 houses haves been sanc-
tioned and four ayurvedic dispensaries
and two allopathic dispensaries were
opened. I have just received infor-
mation that 200 houses had heen sanc-
tioned last year.

AN HON’BLE MEMBER: Is it the
number of houses construcfed so far?

SHRI BALGOVIND VERMA.:

They are under construction.

CHAIRMAN: The Minister
speech. Don’t have

MR.

eross talk.

SHRI BALGOVIND VERMA:
Sir, there is a proposal that we should
try to cever all the mine workers
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with a Common Welfare Fund. We are
examining this and it will take some
time. We have also considered care-
fully the suggestion made at times
that the Coal Mines Welfare Organi-
sation may be transferred to the pub-
lic sectors or the Depariment of Coal.
We have taken into consideration the
various operational and financial dif-
ficulties with which these new publie
sector undertakings are faced at pre-
sent and we would not like thew to
be burdeneq with the ask of welfare
of workers for which the Ministry of
Labour has sufficient expertise,. Sir,
we give representations to these pub-
lic sector undertakings on the Advi-
sory Committee and we also ‘ry to
associate these public sectors in ether
ways also in our attempt to give bet-
ter facilities to mine workers with
the limited resources awvailable ta us.
Suggestions have also been made that
the Welfare Organisations for Coal
Mining Industry should take upecn it-
self the entire responsibiiity of wel-
fare of coal mines thus providing
some relief to these public sectors
who may then devote their whole at-
tention to safety of workers, produc-
tion and marketing of coal.

St T FILTAW [Af : I7% fo7 7179
AHEA TGS !

SHRI BALGOVIND VERMA: We are
doing it. The suggestions are bheing
examined from all angles. Now, en-
couraged Ly the success of the weltare
orgainsatisns in mining areas we
have decided to set up a similar crga-
nisation for Bidi workers. It is
difficult to say precisely how many
Bidi workers are there in the country
but the rough estimates are anything
between one million to two million.

SHRIMATI SAVITRI
(Angola): Are there creches for
children of the mining workers?

SHRI BALGOVIND VERMA: Yes,
there are creches for the children of
the mining workers. Now, in the
Rajaya Sabha one of the hon Mem-

SHYAM
the
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[Ei Balgovind Verma}
bers brought 2o the notice of the
House that the number of workers
would be about 8 millions, Unless we
get all the information and figures
from various organisations, we cannot
give the exact figure, 8ir, in order to
improve the living canditions of these
warkers, both Houses of Parliament
have passed the Bill to set up a Wel-
fare Fund for them. We have made
& modest beginning by levying a Wel-
fare Cess at the rate of 25 paise per
kg. of Tobacco used for manufacture
of Bidi. As works progress the Jevy
woulg be increased,

The whole emphasis of the present
20-poing economic programme of our
Prime Minister is on improving the
weaker sections of society In this
context, the role of these organisations
become all the more imporiant and I
have no doubt in stating that they
have come upto our expectations.

Now, I would like to refer to some
of “he achievements in the tield of
socia] security during the yeur. The
amendment of the Employees’ State
Insurance Act raising the wage limit
for average employees from Rs. 500.00
to Rs, 1000.00 per month 15 a landmark
in the progress of social security n
India. This amendment has brought
in abou: seven lakh workers under
the scheme. Deterrent pennl provisions
have now been incorporated in tha ».t
and we expect that these uvrovisions
would facilitate timely collection of
the dues of the Corporation.

SHRI DINEN BHATTACHARYA:
How?

SHRI BALGOVIND VERMA: Penral
provisions are there. That will take
care of it. I assure you that every-
thing is being done. Duing the year,
the Employees’ State Insurance
Scheme has been extended to cover
employees in the following classes of
extablishments: .

() power using factories employ~
ing 10.19 workers and non.
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power using factories employ..
ing 20 or more workers, Bhops,
hotels, resiauratis, cinemas,
road motor transport and
newspaper establishments emp.
loying 20 or more persons hive
also been covered. This cov-
erage has been completed in
Andhra Pradesh, Assam, Bihsr,
Karnataka, Punjao, Rajasthan,
West Bengal and Delhi and
in the rest, it is in the pro-
cess of being completed.

2.14 lakh employees have been thus
covered. The number of insured per-
sons as on 3ist December 1973 is
57.34 lakhs and the number of benefi-
ciaries (families) is over 2 crores, &
striking progress in the field of health
service. The Corporation has raised
the ceiling on expenditure on medical
care from 1-4-75 as given below;

Restricted medical care—from Rs.
65 to 70 per annum per employee
Expanded medical care—from Rs.
70 to 75 per annum per employee.
Full medical care—from Rs. 85 to
Rs, 95 per annum per employee.

With the financal assistance from the
UNFPA, the ESIC has entered in a big
way in the fielg of family planving by
providing family planing facilities to
the insured persons.

The Corporation has achicved not.
able success in the last three years by
sanctioning Rs. 22 crores on as hospital
consfruction adding 5000 hospital heds.
The availability of drugs in ESI digpen.
saries hag considerably improved. As
the Chairman of the Standing Commit-
tee of the ESIC, I had carricd on ins
pectiong of some of the ESI hospitals.
The Director General and the officers
of the Corporation also visii the dis-
pensaries and hospitals and take steps
to improve, the functioning of the ESI
Scheme.

There wag some lacuna in the
Maternity Benefit Act a8 a result of
which most of the workers were not in
a podition to enjoy the facility availible
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wunder this. R the ESI acheme is ex-
tended to any establishmeni, workera
whose pay was above a particular
celling were tot entitled to this benefit.
But the Act was amended during the
yvear and with this amendment, women
employees will be entitled to maternity
henefit irrespective of their wages.

Another plece of progressive social
legislatinn is the amendment of the
Workmen's Compensation Act. The
most notable amendmenis under this
legislation are to raise the wage limit
for coverage from Rs, 500 to Rs. 1000
and provide higher rates of compensa-
tion by wholesale substituiion of the
existing table of compensation. The
Bil) has already been passed by the
Rajya Sabha and I hope this august
House will also be passing this Bill be-
fore the end of this session.

The Employees’ Provident Fund at
present covers 60493 establishments
(2701 exempted and 63792 unexempted)
having 77 lakhs subscribers (29 lakhs
exempted and 48 lakhs unexompted).
The main problem of the EPF relates 1o
the arrears of contributions. With the
amendment of the Act in 1973 prowvid-
ing for deterrent penalties and the
vigorous action f{aken by the EPF
Organisation, some improvement has
been achieved. The total c¢ontributions
received have increased from Rs
1256.43 crores for the year 1974-75 to
Rs. 1413 crores in the first nne
months of the year 1975 The per
centage of arrearg to contributions has
come down from 1.54 per cent to 144
per cent. 72,788 recovery cases were
instituted and 59,704 prosecution cases
were launched. If has heen reported
to us that some State Governments
have also used the MISA against some
employers. While these riepg are in
the righ{ direction, I have a sense of
disappointment inasmuch as the
employers, particularly in  West
Bengal, have been thwarting acticn

them. by frequenily obhtaining
orders from the High Courts.
terruptions) Prosecutions have been
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The Coal Mineg Provident Fund
arrears from the nationalized coal
mines, which were about Rs. 26 crores
at the end of December, have almost
been liquidated. This i8 a good news:
and these arrears are no more there
now. This is a natter for satisfaction,
ag this has been done in the face of
itheir own difficult ways and means
position.

The Social Security Schemes, by
their contribution to maintaining an
improved standard of health by the
working class, also play an important
role for increasing production, as the
Prime Minister has put it: “We must
go all out to increase production.”

The Finance Minister has already
announced that Government{ have de-
cided to introduce another social
security scheme, known as the Deposit-
Linked Insurance Scheme This
Scheme would provide insutance to
workers, even without payment of
premium. The salient feature of the
scheme ig that in the event of the
demise of a worker while in service,
his dependentg would be entitled to
an additional payment equivalent to the
average balance in the Provident Fund
of the workers during the preceding
three years, subject to a maximum of
Rs. 10,000/.. Necessary legislation wilt
be brought before the House soon.
(Interrzptions) The tntal amount
standing to his csedit wil} Le taken
into account. The integration of social
security schemes has been re«ummend-
ed by various bodies from time to time,
While 1t may be advantageous to have
a unified social security scheme, we
must also take note of the various
practical and administrative difficulties
which have to be solved before {aking
the final step. In fact, the Employees’
Provident Fund is already an organiza.
tion implementing more {han one social
security scheme—the Provident Fund
and the Pension Schemes. It will also
be entrusted with the admunisiration
of the Deposit—Linked Insurance
Scheme.
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[Shri Balgovind Verma]

After covering the sacial security and
welfare schemes, I would now ke to
©ome to the vocational training side,
iz, the employment and training.

One major gain during 1975 has been
substantial improvement in, the imple-
mentation of the Apprenticeship
Scheme under the 20-Point Eccnomic
Programme announced Ly the Prime
Minister as a measure {o increase em-
ploymen{ opportunities for educated
young people. The number of appren-
tices has increased during the last nine
months from 69,000 to over 1,21,000, and
increase of about 52.000. Out of the
above, about 24,000 apprentices belong.
ed to weaker sections like Schediled
Castes, Sceduled Tribes, minorities,
physically handicapped and women.
‘Over 8,000 graduate engineers 'diploma-
holder apprentices have also been
placed as appentices under the Act. The
number of trades and industries
covered by the Act has been increased
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to 103 and 216 respectively. ‘The rates
of stipends have been appreciably
enhanced. Efforty are being continu.
ed to locate more and more seats so
that larger numbers can benefit from
the scheme.

A suggestion was made hy Shr1 Kam
Singh Bhai that those who are trained
should be appointed as substitutes.
But substitutes are not workers.
Therefore, they will have to undergo
training, as required by the law.

SHR] DAMODAR PANDEY: Substi-
tutes are very much covered under the
Standing Orders.

SHR! BALGOVIND VERMA, To
meet the requirementg of the industry,
steps have been taken not only 10 ime
prove the quality of traiming in the
ITIs buf also to increase the number of
people given fraining at the advanced
level of skills in the special Institutes
set up for this purpose, as the {uilow-
ing figures show:

Name of the Institute Number of perscns treined
1973-74 1974-75 1975-~6

Adwanced Training Institute, Madras 234 337 -
Forem=n Training Institute, Bangalope , 217 260 537
Centeal Staff  Training and Research Institute,

Howrah . . . . 49 127 136
Advanced Tra*ning Insuituee, Electronics,

Hydsrabad . (Has become  functicnal in Jonuary 1976)

Therefore the figures Will be availa
next yesr,

As a result of negotiations with inter.
national agencles, four hig projects in
the field of vocational (raining have
been prepared by ILO experts which
are now under the consideration of
the Government for clearance. Some
of them are expected to become func.
tional during 1976-77. Promineut
mention may be made of the Advanced
“ocational Training System to be
fatroduced at 18 selecied ITIs and &
CTIs in impertant trades, and the

FR—— D —

setting up of the Women Training Pro-~
gramme Iin new trades suitable for
their employment.

So fur as the employment position 1%
concerned, the growth rate in employ.
ment in the organised zector, on the
basis of fina) figures now &vailable,
was of the order of 2.1 per cent for the
period April 1974 to March 1973, This
shows an irmpprovement over the provi.
sional figure of 19 per cent releused
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enrlier. 1f is worlh noting that like the
proceding years, the public sector confi-
mied to do better than the private gec-
tor in the growth rate; in the case of
public sector, the growth rate was 3.2
per cent, whoereag it was 0.1 per cent
in the private sector. You will be
glad to know that in 1975 the public
sector employed 128,80 lakhs people
while the private sector employed only
67.99 lakhs.

The employmeni situation ccntinues
to cause acute concern to us, The
Live Register has risen to 93.26 lakhs
at the end of December 1975, including
about 48 lakhs educated job-seckers
Government is doing its best {o see
that we do something for them.

I may also bring to the nofice of the
hon, Members that recruitment through
the Gorakhpur Labour Depot had
almos* come to a stop and hence. in
order to help the poor people of the
area to get jobs, we have converted that
Depot into a Central Employment
Exchange. The Central and Stale
Government department’s have bheen
requested tp sec that ail their reguire.
ments are met through this Exchange.

So, many special schemes have been
started to give employment to the un-
employed persons, and thisz will he
evident from a study of the Five Year
Plan also. We are doing our bLest to
see that most of the people get em.
ployment.

SHR] S. M. BANERJEE (Kanpur):
1 want to bring to the notice of the
hon. Minister two or three points,

The first important poin! s aleut the
reopening or taking over of two tex-
tlle mills in Kanpur. The hon Minis.
ter knows that the apex body has
recommended this and the Central
Government also hag uccspted it in
vrinciple, but they have to amend the
Schedule ot the Act and this is taking
tme. I was told by the Commerce
Minister, whom I me{ today, that the
Law Ministry is drafting the amending
Bill. t do not know how much time
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it will take. Because this concerns
10,000 workers who have been suffer
ing for the last 12 months, this should
be brought as early as possinle. The
Law Minister did not tfake even a day
to bring forward legislaiiop to annul
the agreement with the insuran-e em.
ployees. So, in all seriousness 1 weuld
urge upon the hon. Minister to see that
thiz Bill is introduced without further
delay.

There are about 12 textile mills in the
country which have been similarly
rlosed, The apex body has recom-
mended that they should all he taken
over.

MR. Chairman- He may continue
next time

1528 s,

WHOOPING COUGH PREVIONTION
AND ERADICATION SCHEME BILL*

SiIR] YAMUNA PRASAD MANDAL
(Samastipur)- I heg to move for leave
to introduve a Bill to provide for pre-
vention and eradication of whooping
cough from the country.

SHRI C. K. CHANDRAPPAN (Telli-
cherry): I rise on a point of order, I
have miven notice of the Coconuts Bill
according to the rules of procedure.
Thig Bull needs the recommazadat on of
the President under article 117 of the
Constitution. It has been sent by the
Lok Sabha Secretariat te the Munistiry
to get the President’s recommendation.
I have got a reply from the Ministry
which says...

MR CHAIRMAN: He can raise it at
some other time.

SHRI C. K CHANDRAPPAN. ‘his
is the only time.

MR CHAIRMAN, | am prepared to
hsten to you., but we will he wasting
our time. We have no matenal lefore
us

(Interruptions)
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